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Dated Lucknow, August 23, 1985 

IN pursuance of the provisions of clause (3) of Artide 348 of the Constitution of 
C India, the Governor is pleased to order the publication of the following English trauslation 

of the Uttar Pradesh Rajya Lok Sewa Ayog (Prakriya-Ka-Viniyarnan) Adhiniyam, 1985 
(Uttar Pradesh Adhiniyam Sankhya 23 of 1985) as passed by the Uttar Pradesh Legislature 
and assented to by the Governor on August,,22, 1985: 

THE UTTAR PRADESH STATE PUBLIC SERVICE COMMISSION 
(REGULATION OF PROCEDURE) ACT, 1985 

'(U. P. ACT NO. 23 OF 1985)' 
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,(As passed by the Uttar Pradesh Legislature) 

ACT 

to provide for certain matters relaxing to the procedure of the State Public 
Service Commission and the Conduct of the Bisiness 
IT IS HEREBY enacted in the Thirty-sixth Year gof the Republic of India 

as follows : . 

Preliminary 

1. (1) This A& may be called the Uttar Pradesh State Public Service 
Commission (Regulation of Procedure) Act, 1985. 

(2) It shall be deemed to have come into force on ~une.22~1985. 

2. In this Act, unless the ccntext otherwise requires,- 
(a) "Chairman" means the Chairmzin of the Comjnikl i  appointed ' 

under clause (1) of Article 316 of the Constitution and incltdes a person 
appointed under clause (LA) of that article to perform the duties of 
the office of the Chairman; \ - 

1. '. 
(b) "~om~iss ion"  &ans the Chairman and all other members 

collectively, of the Ut@r Pradesh State Public. Service Commission; 
(c) "Controller of Examinations9*, means the Controlfix bf Examina- 

tions appointed or authorised under section 8 ; 
(d) "Yember" means a person appointed as memb6f.of the Com- - 

mission under clause (1) of Article 316 of the Constitytion and includes 
the Chairman; 

(e)*"Secretary" means the Secretary of the Cornmissipn and includes 
- any other officer of the Commission authorised by the C h a i i a n  to 

perform all or any of the functions - of the Secretary. 
A' ' \ 

CHAPTER I1 . . 

Altocation of th'e Business of tlie Conmission I' 
3. (1) The business of the Commission specified in the Schedule shall 

be transacted by the Chairman or the member or members, as the case may 
be, specified against such business; and the business so transacted shaU be deemed 
to have been trans'acted by the Commission. 

(2) Notwithstanding anything contained in sub-section (I), the 
Chairman may, if he considers necessary or expedient so to do in public in- 
terest, direct that any particular matter or business specified in the Schedule 

placed before the Commission for disposal. 

4. The business of the Commission other than that specified in the 
Scl~edule shall be transacted by the Commission. 

5.  (1) The Commission may, subject to such directions as it may deem 
fit to issue, delegate any of its functions to any individual member or officer of 
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(2) The Controller of Examinations shall, subject'to the provisions of thjr 
~ c t ,  perform such- duties and functions as may be entrusted to him under 
the rules or orders relating to the competitive examinations conducted by the 
Commission. 

(3) The Controller of Examinations shall be responsible for the proper 
and timely conduct of such examinations and for maintaining1 and ensuring 
secrecy thereof. 

(4) Unless otherwise prescribed, all contracts concerning such examination 
shall be in writing and all documents and examination records shall be 
authenticated by the Controller of Examinations on behalf of the Commission. 
All such records shall be kept in the personal custody of the Controller of 
Examinations. 

(5) All arrangements for the conduct of such examinations shall be made 
by the Controller of Examinations in consultation with the Secretary and in 
accordance with such directions as may be issued by the Commission in this 
behalf. 

9. (1) The Controller of Examinations shall prepare for every snbject, a . 
list of persons qualified for appointment as examiners and submit the same for 
approval of the Commission. Such Iist shall be revised at least once in every 
three years: 

' Provided that a person included in the previous list shall be el igib~for in- 
clusion in the revised list. 

(2) The list referred in sub-section (1) shall contain, as far as possible, 
information about the persons ~ncluded themin in regard to their academic 
qualifications, teaching experience at the degree and the post-gfaduate levels or - 

professional experience and, the particulars, of the earlier examinations conducted 
by the Commission in which they acted as examiners. 

(3) The Controller of Examination shall, with the prior appiovd of the 
Chairman, appoint Paper Setters, Moderators and Valuers from amongst the 
persons included in the list referred to  in sub-section (1). > 

. - - 
(4) In making such appointments every shall be tahea to ens- that no 

person is so appointed who found guilty of misconduct by any university, 
Government or Government body, or against whom any inquiries or investi- 
gations may be pending on allegations of misconduct, : or whose integrity is  in 
doubt. Any person whose work-as Head Examiner, Paper Setter or Valuer 
is found to be unsatisfactory by the Comlnission shall not bk reappointed for 
that purpose. 

\ 

10. (1) Every question paper shall be set by three different Paper Setters, 
who shall not belong to the same place, 

(2) Sealed question papers4 received from paper setters shall be kept in fie 
custody of the Controller of Examinations. 

, 
(3) The sealed envelopes, containing question papers received from the 

three paper setters, shall be handed over to the concerned Moderators against 
a receipt. - 

(4) The Moderators shall moderate all the three question papers, place 
them in separate covers under their seat, without making any mark of idefiiifi- 
cation on the cover. and band them over to the Controller of Examinations or . 
his nominee against a receipt. 

(5) The Controller of bxaminations shall choose any of the moderated 
question papers of a subject without opening the sealed covers and send it as 
such to the Press, which shall be responsible for printing the question papers - including the proof-reading, and for preparing packets of question papers for 
all examination centres under its seal, in accordance witll information 
furni$hed by the Controller of Exminatiops. 
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(6)  The press shall be responsible for maintaining the secrecy of the ques- 
tion papers, and the Controller of Examinations shall issue necessary direc- 
tions and take necessary precautions to ensure s:wh secrecy. 

CHAPTFR V 

Miscellaneous 

11. (1) The Commission may make rules not inconsistant with the ~ u l e  making 
provisions of this Act for the regulation of its procedure. P 0wer 

(2) The Commission may, if it thinks fit in the public interest, direct that 
the said rules or any part ,thereof shall not be published. 
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SCHEDULE 

(See Section 3) 

-- - I -- 
Specification of Business Allocation 

I. General 

(1) General Administration, sanction of ex- Chairman and during his absence on 
penditure, Budget and such other financial earned and medical leave (more than 
matters. 7 days) senior-most member present. 

(2) Co-ordination of Commission's work in- Chairman. 
cluding convening of the meetings of the 
Commission. 

(3) prior approval of tour programme of, grant Chairman 
of casual leave, and permission to leave 
station to the members. P .  

a 11. Exagaination -, 
: / 

(1) Appeals from landidares whbss' applica- Two members, nominated by the Chairqan. 
tions are rejected. . 

(2) ~en'af@ Ymposed on candidates . . Two members, nominated by the Chairman. 

111. Recruitment Crrses 

(1) Inform&ion for candidates and preliminary One or more members uomina~ed by the 
scrutiny cases. Chairman. 

r 
(2) Presiding over the Interview Board . . Such member, other than the om who has 

approved the preliminary, scrutiny 

P s 
of that service or posts as is oominated 
by the Ckirrnan. 

(3) Relaxation or deviation from norms and The Chairman and one or mont members 
praci~ces. nominated by the Chairmaa 

IV. Appointments 

(1) Departmental P rko t ion  Committee cases One member nominated by the *irman. 

(2) Ad hoc appointment' cases . . One member nominated by the Chairman: ' 
1 

V. Services 1 .  
i 

(1) Disciplinary cases , . .:Chairman and two members aominated . 
by him. 

(2) Seniority cases . Chairman and two members mminattd 
by him. 

(3) Confirmaticn cases . . One member nominated by the chairman. 

(4) Recruitment Rules . . 'one member nominated by the Chairman 
and if he suggests any chasges other 
than purely verbal' changes then the 
Chairman. 

VI. Technical 
System development and other work pertaining Chairman and one member noxaioated by 

to technical aspect of data proceedings and him. 
Electronic Data Processing Branch. 


